
CENTR1L ALINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

ot 1997. 
(NLIsTED) I 

(Arising out of OA.no.515/96)  

Date of Ord~v 05.6.97. 

Present: Hon'ble Mr.Justjce A.K.Chatterjee,ViceChairrnan. 

Honble Mr. M.3,Muherjee,4idmjnjsrtra4ve Member. 

ASHOK KUMAR DE 
_vs_ 

UNION OF INDIA & ORS. 

For the petitioner: Mr. B.C. Sin ha, counsel (In OA) 
For the respondents:Mr.RJLDag,couflsel,wjth 

Ms,B.ay,counsel (1n OA) 

OR D E R 

This MA, arising out of OA.no.515 of 1996, has been 
filed by the respondents (In the O,A,) as1 an unlisted motion 
to..day. 	 I 

We have beard the ld.counsel for 1oth the parties. 

Petitioner of this MA has moveO this application 
for modtying and/or vacating the Interim )rder passed by us 
on 23.4,96. It appears that the judgdrnent on this OA has been 

4 	fixed for delivery on 11.6.97. 

In such circumstances, we do not cnsLder it necessary 
to modify and/or vacate the Interim Orderpassed by us on 23,4.96 
(Annexure...M.1 to this MA) for such a few dys only. 

The NA1 is accordingly disposed o. 
Plain Copy of. this Order be given to the ld.counsel 

for both the parties. 

L 

(M.s.Mukheriee) 


